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The applicant submits that she had been working

~

as Té1ephdne Operator with the respohdents since

. 8.2.1965. She is aggr1evéd by the impugned order,

. Annexure-P1 dated 27.7.1998 Whereby her services being no

longer reqUired‘ in Telephone Exchange of I.A.S.R.I., she

has been transferred to the‘Cash‘Sect1on.‘ The applicant

challenges that order and éubmits that there is no post

of Telephone Operator in the Cash Section; that she has.

_been performing duties of Telephone Operator ever since -

1965, firstly in the Ministry of Education .and later

since 1967 with the respondents; and that though the
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respondents have déc\ared that there is no need for post
of Telephone Operator, they have directed Respondent No.3

to work as such.

2. The respondents in their reply state that thefe.
are two posts of Telephone Operators and one post of
Telephone Operator—cum—Receptionist in the Respondent
Institute. However the Telephone Exchange has not been
working since 4.5.1998. Thé applicant has therefore been
tfansferred to Cash Sect1oh as prior to Jjoining the
Respondent  Institute she had some experience of
performing administrative duties as Telephone
Operator-cum—C]erk in the Ministry of Education. Hence
the impugned order. They further submit that this is an
administrative act16n keeping in view the exigencies of

the situation.

3. ‘ 1 have heard the counsel on both si@es. The
learned counsel for the applicant has pointed out that
the reshondents have, in respeét of other two persons
working in the Telephone Exchange, issued orders of
transfer to other Sections but only till further orders;
the intention being that once the Telephone Exéhange is
.restored, these persons will be posted back to work‘ as
Telephone Operators. The learned counsel submits that
the same option should have been'g1ven to the applicant
more particu1ar1y when she happened to be the_ second

senior most working as Telephone Operator.

4. I have perused the office order dated 14.9.1998.
In respect of the other two 'persons, namely, Smt.
Subhershan Chaddha and Smt. Harbans Kaur who have been

transferred to Maintenance Section and Admn.III Section
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respectively vide Office Order No.9(9)/86-Admn.11, dated
i4.9;1998; there is no mention that their services in
Telephone Exchange are no longer hequéréd. In view of
this, the fear of the applicant that she will not be
posted back to'Teléphone Exchange would'appgar'to be-well

founded.

5. The learned proxy counsel fgr the respondents, on
taking insfrucfions from the Departmental Representative
who is present in Court, submits that sihilar orders can
be issued to the apﬁlicant though as she is not the
seniof most “bhut is junior to Smt. Harbans Kaur. Such
orderg in her name will be subject to her §éﬁiority and
the Rules. In viéw of this fair concéssion on the part
of the respondents, I consider it proper to dispose of
this OA with the following directions:
a) " Respondents are directed to modify
their order dated 27.7.1998 so that it
is brought .in line with similar orders
\ issued in respect of the other
officials  working as Telephone
Operators along with the applicant.
b) as and when the Telephone Exchange 1is
festored- and there is a need for
Telephone Operators the applicant will
be conéidered for being posted back as
" telephone operator subject to her
seniority.

The 0A is disposed of as above. No costs.
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